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‘Monday this the thh day of February, 2001

CORAM

HOMN'BLE MR. A.V. HARIDASAI, VICE CHATIRMAN
HOM'BLE MR. T.M.T. NAYAR, ADMINISTRATIVE MEMBER

M.J.Jacob, Sheela Sadan,

NMAD Aluva, Ernakulam,

Technical Assistant Al(Retd)

Central Scientific Institute of Research
Cochin Complex, Kalamassery. »

Cochin.€82 109 ' ;l xLQ.Applicant
(By Advocate Mr.Siby J Monipel}y)'

o V.

1. Union of India gepreeentea by
the Director General, -
Central Scientific.Institute of Researnh,
Rafi Marg, New Delhl.ﬂ

2. Director, Central” Mechdnical
Engineering Research Inst:tute, i
Mahatma Gandhi "Avenue,

Durgapur, West Bengal.

3. Scientist in-Charge,

Central Scientific Inotltute of Research,
Cochin Complex,; Doy o , o
.halamassery, Cochln 683 109. .. .Respondents

(By Advocate Mr. TA Unnikrishnan,ACGSC)

- The application having been heard on 12.2.2001, the

Tribunal on the same day delivered the following:
ORDER
HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN
Applicant who  retired while  working as
Technical Assistant inl the 'CSIR Cochin Complex,

Kalamassery on 31.10.99 is aggrieved that theugh certain

retlral benefits without taklng inte account his service

between 1.11.78 and 30.4. 83 %a prov151onal pens1on has

been paid to him his regular,pens1on}cla1m has not been

settled and balance DCRG not | been paid. The
representation made in that beéehalf having not been

contd;.f



successful the applicant has filed this application for
a direction to the respondents to grantvregularApensien
and other retiral benefits to the applicant by taking

into account the period from 1.11.78 to 30.4.83

2. The counsel for respohdents has filed a

counsel's statement in which it is contended that

certain clarifications regarding the service of the

appllcant frommBJLL£58‘to 30,4"33 ‘had-~ tdﬂbe ebtalnedu,,
U same has

*and.that now theYZ’baamt;kmolned the matter would be

decided and orders issued by the competent authority

within three months.

3. When the vapplication ceﬁe up for hearing,
counsel on either side agree that the application may be
disposed of giving the Ist'respendentv a direction to
finalise the pension claim of the applicant and to issue
appropriate orders issuing the proper PPO and giving him

all retiral benefits within a reasonable time.

4. In the light of the submission of the learned

counsel - for the respondents that necessary

' clarifications have been received by the Ist respondent

the application is disposed of with a directicn to the

o f“

Ist respondent that settlement of the pens1on.ary claimof

the appllcant 'shall be made finally and the resultant
arrears and other amounts paid to the appllcant within a
period of two months from the date of receipt of a copy

of this order, There is no order as to costs.

C:zxiyiiteibf§e 12th day of February, 200

ADMINISTRATIVE MEMBER

VICE CHAIRMAN

S. .



